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COUNCIL OF STATE. 

Ttle8day, 14th Februa"y,1928. 

The Council met in the Counoil Cha.mber of the Council House at Eleven 
()f the Olock, the Honourable the President in the Cha.ir. . 

INDIAN SECURI'fIES (AMENDMENl')· . BILL. 

THE HONOUBABLE Ma. E. BURDON (Fina.nce Secretary): Sir, I beg 
to move for leave to introduce a. Bill to amend the Indi~n Securities Act, 1920, 
for a certain purpose. 

The purpose of this Bill has been briefly sta.ted in the Sta.tement of Objects 
and Reasons. It is, in effect, to remove a definite and ascerta.ined incon-
venience to the public. At this stage, I need say nothing more. . 

The motion was adopted. 
THE HONOURABLE MR. E. BURDON: Sir, I introduce the Bill. 

CHITTAGONG PORT (A MENDMENT) BILL. 
THE HONOURARLE SIB GEOFFREY CORBETT (Commerce Secretary) : 

With your pennission, Sir, I should like to make two small a.lterations in the 
motion on the paper that stands in my name. Firstly, I should like to sub-
stitute Sir George Godfrey for Sir Arthur Froom; aud secondly, alter the 
words" Mr. Chari", I should like to add .. with instructionll to report not 
later than the 1st March, 1928." It will be seen from the draft Bill that it is 
to come into force on the 1st day of April 1928 and, unless we report by this, 
it will not be possible to get the Bill through the Assembly, presuming that it 
is accepted by this Honse .. 

When I introduced this Bill, I said that it was mainly of loca.l interest a.nd 
I do not think I need add much to what was then said. The provinces con-
-eerned are repl'e$Elnted on the Select Committee as well as is possible in the 
present political position, and all points of local interest and local detail will be 
fairly represented there. I think I need only explain how the need for this 
Bill has arisen. It is really largely a question of the necessary finanoe for the 
development of this port. Chittagong is a very old port with a very ancient 
history. It has been ra.ther eclipsed by Calcutta in recent yea.rs, and the pro-
vince of Bengal has not the same interest in it which it would have if the hinter-
land behind belonged to the same province. The importance of Chittagong 
at the present time is really as an outlet to the sea. for the Assam-Bengal Rail-
way and for the province of Assam, and it is perhaps scarcely reasonable to 
expect t,hat the province of Bengal, which is not particularly prosperouR finan-
cia.lly, should undertake large financial liabilities for the development of a. 
port which would mainly benefit a. neighbouring province and a re.ilway system 
whiah has no very close connection with Bengal. Chittagong is now a. minor 
port. Its trade is relatively small and it is therefore a provincial subject. 
We have had a great deal of discussion on this matter both with the Govern-
ment of Bengal and with the looal interests concerned, and it was finally agreed 
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that the Govemment of Illdil...-should·declaTtl the po~,to be a major port and 
become responsible for its future development. and administration when the 
average annual value of the tl-.defor a period of three consecutive years reached 
15 crores of rupees. Meanwhile the Government of Bengal was to take a loan 
of 50 lakbs from the Government of.India for the improvement of the river 
ap~aches, a.nd tbe Government of India. were to become responsible for this 
loan 'if and when the ~rt became a major :port.,. :.; . 

That agreement 'waS thoroughly discu88cd in the 'l~ng81 Legislative' 
Council on the 17th Aug\Ult 1925 on a. ReMolution moved by Maulvi Muhammad 
Nur-ul-Huq Chaudhuri,. wpo .moved. the following ~olution : 

.. This Council recommen'ds ~~ Govel~mentthat a'loan oT50 1~1Ch9'~f nipt.e~ bP grant. 
ed to the Port Trust of Chittagong fOl" the development of the port of Chittagong." 
~.Em~n,:~ho w~ t~ Fin.ance Melhber.of the:nengal(loverriment lit'the 
time, said in.his ipeech that it had been agreed t.hat "'when the tradtl of the' pOrt 
has reached an average of B.s. 15 crore& per annum for a period of three j~eiml. 
the port will become'~ major port. wheretlpon the pa.y~nts of the GoverDment 
of Bengal to the Govemment (jf India wiD cease and the principal, together 
with the interest; will be retumoo' to the Bengal Government IUld tile manage-
ment of the port thereafter will he in the handP, of Lbe GQverWI,l~nt ofJndia. 
The Government of ~ngll-l.consider thesE' term,s fair and just lind rt'nommcnd 
them for the acceptance df the Counc'iL" , 

The Resolution was put. to the vote ·a.nd WM carried hy 43 votes to 15. 
So I think it may be taken that thiR arrangement, to wJiich we art' now pro· 
posing to give' 'legislative 'effeCt. has the strong S\lpport of people in Bengal. 
The]5 crorcfigure has now practically heen reached. It ll&j;j hoon just 15 
crores for ·the l68t two years, and on the present figures i~ promises to bcc?m~; 
17 crores this year. The time has therefore conle for \1S to implement our 
undertaking. Last August Hi'! Excellency .tho Governor of Benp;al paid a. 
visit to Chittagong, and, with the permasion of the Government of India, he 
announced that :the Goverrunent of India. would declare the port to he a major 
port and would amend the Act so as to transfer statutOl'Y authority from the 
IJOC&l Government to. the (',.overnor General in Conncil as .. 80<;)0 as their. IegUh. 
lative programme permitted. Our If'gislativt: programme h$.S now ,permitted 
i~ •. and I am·therefore introducing the Billip aCCOI;dance with our undert&king' 
tq the Government of Benga.l arid 'to the Legislative Council of Bengal. I, 
think themfore I need hardlv sa.y. ,arlVtbing further. The proposal has for a' 
long time been befoi'ethe pu"blic .in BEmgltlarii:f, h~ their general support and 
the support of ",Uloce.l interests. The actual draft of the BiU now before the 
('..ouncil has heen. referred to the . Bengal Governml'nt. and has been accepted" 
by them as well as by the Port .Commil!8ioners of Chittagong. 

The provisions of the Bill are mainly formal. It. is generally limited to· 
the Bu'hstitution of the words "Governor General in COUDC)il" {pr .. Local 
Government" wherever they OCClK'. But there is' one change of substance 
which we have made.. We have taken the opvortunity to reconstitute the 
Board of the Port Commissioners so as to give more effective representation 
to local interest.s .and particularly to local Indian commercial interest!!. I do 
not think 1 J)eed explain in.ckltail the exact changes h\ the cODfltitutioJ:l that have 
been made. That will all be consideted by the Selec.t Commit.tee.. I may say. 
however, that lmyseij visited Chittagong last N~vemher .and the ~~nstitutiori 
of the Boarel as it stands in this Bill was the result of numerous discl1l\liiollS which 
1 had with the various local interests and local bodies copcerned. ancl it 
~presents the a.greed conolusion of all. . 

Sir. I move. 
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THE HONOURABLE TlIlD PRESIDENT: Will the Honourable }Iember 
kindly tell the House exactly what he moves. 

TaB HONOUBABLE Sm GEOFFREY CORBETT: I am sorry. Sir. I move: 
.. That the Bill further to amend the Chittagong Port Act. 1914, for certain purposes, 

be referred to a Select Committee conawting of the Honourable Sir Pbiroze Sethna, the 
Honourable Sir George GodfreY. the Honourable Mr. Suhrawardy, the Honourable Mr. 
Gray, the Honourable Mr. De and the Honourable Mr. P. C. D. Chari, with iDBtruc-
tiona to report not later than the 1st of March 1928 ; and that the number of members 
whOle presence shall be necessary to conatitute a meeting of the Committee shall be five. 

The motion was adopted. 
The ('..ounoil then adjourned till Eleven of the Clock on Wednesday, the 

15th February, 1928. 




